
Cont Case No. 1 of 2015 
IN LA Appeal No. 1 of 2012 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  
 
10.04.2015 
  

 Mr H Kharmih, learned counsel, appears for the 

petitioner. 

 Mr ND Chullai, learned senior GA, assisted by Ms NG 

Shyllai, learned GA, represents the respondents. 

 Mr ND Chullai, learned senior GA makes a request 

for adjournment as last opportunity to disburse the 

compensation amount in terms of directions as contained 

in the judgment sought to be enforced.  List on 24.04.2015. 

 

 

       CHIEF JUSTICE 
             
 

 

dev 



TRP(C) No. 2 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
10.04.2015 
  

 Mr P Upadhaya, learned counsel, appears for the 

petitioner. 

 Ms MF Diengdoh, learned counsel, represents the 

respondent No. 1. 

 Mr K Paul, learned counsel, is for respondent No. 2 

 Learned counsel for petitioner states that he has 

been served a copy of the affidavit yesterday itself, he needs 

to go through the documents and argue the matter.  Thus, 

on his request, the matter is adjourned for one week.  In 

the meantime, Mr K Paul, learned counsel for respondent 

No. 2 may file rejoinder, if so instructed.  List on 

17.04.2015. 

 

 

       CHIEF JUSTICE 
             
 

 

dev 



TRP(C) No. 3 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
10.04.2015 
  

 Mr HS Thangkhiew, learned senior counsel, assisted 

by Mr N Mozika, learned counsel, appears for the 

petitioner. 

 Ms NG Shylla, learned counsel, represents the 

respondents. 

 I have heard learned counsel for parties and perused 

the pleadings of the transfer petition.   

 Vide paragraph 4 of the transfer petition, the 

following averments have been made : 

“ 4. That the petitioner states that in the suit, 
the Deputy Commissioner, East Jaintia Hills 
District (respondent No. 2) is also arrayed as a 
party/defendant No. 2.  The Deputy 
Commissioner, East Jaintia Hills District 
(respondent No. 2) was made a party due to the 
fact that the Deputy Commissioner, East Jaintia 
Hills District (respondent No. 2) has purportedly 
allotted the said land to the Range Officer, 
Social Forestry Range Khliehriat (respondent No. 
4) for setting up permanent forest nursery and 
construction of mali quarters.” 

 

 In support of the ownership, Sale Deed No. 14 of 

2014 said to have been executed in the office of Assistant 

to Deputy Commissioner, Khliehriat, has also been 

annexed as Annexure 3.  In the affidavit filed by Deputy 

Commissioner in reply to this transfer petition, there is no 

averment to say that the petitioner is not the owner of land 

in question or the procedure as established by law for valid 

transfer of land in favour of the Forest Department for the 

purpose of RCC construction has been followed.  Besides, 

though there is no specific averment attributing bias or 

malafide to Deputy Commissioner yet  on records there is 

allegation that the said Deputy Commissioner has 



 2 

transferred the land without following the procedure and 

hence he has been made a party to the Title Suit.  In that 

view of the matter, the transfer petition deserves to be 

allowed.  It is thus allowed and the Title Suit No. 47 of 

2014 along with connected Misc. Case No.  48 of 2014 is 

transferred from East Jaintia Hills District, Khliehriat to 

West Jaintia Hills District, Jowai. 

 

 

       CHIEF JUSTICE 
             
 

 

dev 



Cont Case (C)No. 3 of 2015 
IN WP(C)No. 137 of 2010 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  
 
10.04.2015 
  

 Mr R Deb Nath, learned counsel, appears for the 

petitioner. 

 Mr ND Chullai, learned senior GA, assisted by Mr H 

Kharmih, learned GA,  represents respondents No. 1 to 5. 

 Mr R Choudhury, learned counsel,  is for 

respondents No. 6,7 and 8. 

 Mr R Choudhury, learned counsel for contemnor 

respondents No. 6, 7 and 8 states that he will advise his 

client to keep the bank draft ready in the name of the 

petitioner to be handed over to him on the next date of 

hearing in the Court.  In case of any controversy over the 

exact amount of entitlement, it would be open for the 

petitioner to seek clarification from the Court which has 

passed the order sought to be enforced by filing the 

contempt case.  List on 24.04.2015. 

 

 

       CHIEF JUSTICE 
             
 

 

dev 



Cont Case (C)No. 4 of 2015 
IN WP(C)No. 3 of 2015 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  
 
10.04.2015 
  

 Mr SM Suna, learned counsel, appears for the 

petitioner. 

 Mr S Dey, learned counsel,  represents the 

respondent. 

 I have heard learned counsel for parties and perused 

the pleadings of the contempt petition. 

 In the interim order dated 14.01.2015 sought to be 

enforced by filing the instant contempt petition, there is no 

direction to keep the gate opened for the use of petitioner.  

The petitioner is only aggrieved from the act that the 

respondent contemnor has closed the gate of his premises 

and thus the passage is not available to him for the 

purpose of ingress and egress to his property.  Hence, there 

is no merit in the contempt petition. It is accordingly 

dismissed. 

 

 

       CHIEF JUSTICE 
             
 

 

dev 



Cont Case (C)No. 10 of 2015 
IN WP(C)No. 330 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  
 
10.04.2015 
  

 Ms A Sinha, learned counsel, appears for the 

petitioner. 

 No one is present for the respondent. 

 I have heard learned counsel for petitioner.  Let a 

notice issue in terms of order dated 27.03.2015. It shall be 

served and made returnable within two weeks.  List on 

24.04.2015. 

 

 

       CHIEF JUSTICE 
             
 

 

dev 



Cont Case (C) No. 12 of 2015 
IN WP(C) No. 393 of 2014 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  
 
10.04.2015 
 

 Mr K Paul, learned counsel, appears for the 

petitioner. 

 Mr VK Jindal, learned senior counsel, represents the 

respondent. 

 At the very outset, Mr VK Jindal, learned senior 

counsel appearing for CBI informed the Court that the 

vehicles in question are not in the custody of CBI and they 

have been put in the custody of State Police under the 

order of Special Judge, CBI, Shillong.  

 In the operative portion of the judgment sought to be 

implemented directions have been issued to CBI, which is 

said to be not the custodian of vehicle.  Thus, it would be 

proper on the part of the revisionist/petitioner to file an 

application for clarification and/or further direction for 

implementation of the order  sought to be enforced. 

Thus, the contempt petition is dismissed. 

 

  

       CHIEF JUSTICE 

             
 

 

dev 

 
 



Cont Case (C) No. 29 of 2014 
IN WP(C) No. 212 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE  
 
10.04.2015 
  

 Ms T Yangki, learned counsel, appears for the 

petitioner. 

 Mr LD Choudhury, learned counsel, represents 

respondents No. 1 and 2. 

Mr KC Gautam, learned counsel, represents private 

respondent No. 3. 

 On the last date, this Court passed the following 

directions : 

“27.03.2015 

 
  

…………….Learned counsel for petitioner 
prays for and is granted two weeks’ time to 
argue the matter.  In the meantime, if so 

instructed, learned counsel may file appropriate 
application before the Court that passed the 

impugned judgment and order for issuing 
further directions to smooth the implementation 
of the judgment in question. List on 10.04.2015”.  

 
 It appears that neither of the parties has gone to the 

Court of learned single Judge for further direction. 

However, they pray for and are granted liberty to file 

appropriate application in terms of the order dated 

27.03.2015. 

 The Contempt case is dismissed with the liberty as 

aforesaid. 

 

       CHIEF JUSTICE 
             
 

 

dev 



Crl Revn (P) No. 19 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
10.04.2015 
  

 Mr MA Islam, learned counsel, appears for the 

petitioner. 

 No one is present for the respondent. 

 It appears from the fact that the respondent is 

avoiding appearance before the Court. Let a notice issue to 

private respondent informing him about the date of next 

hearing. Besides, it would be open for the petitioner to 

implead the Deputy Commissioner, West Garo Hills 

District, Tura, as a respondent because he appears to have 

passed the order beyond the pale of competence.  List on 

24.04.2015. 

 

 

       CHIEF JUSTICE 
             
 

 

dev 



Crl Revn (P) No. 1 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
10.04.2015 
  

 Mr S Sen, learned counsel, appears for the petitioner. 

 Mr HS Thangkhiew, learned senior counsel, assisted 

by Mr N Mozika, learned counsel, represents the 

respondents. 

 Mr HS Thangkhiew, learned senior counsel who has 

entered appearance on behalf of respondents prays for and 

is granted two weeks’ time to argue the matter. 

 Interim order, if any, shall continue till the next date 

of hearing.  List on 24.04.2015. 

 

 

       CHIEF JUSTICE 
             
 

 

dev 


